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CENTRAL ADn IN ISTH.iT lUt TR IBUNAL
PRINCIPAL BENCH

NEU DELHI

O.A. NC. 253/91
F!.A. WO,. 2967/S3

Neu Delhi this the 13th day of January, 1S94-

CDRAn ;

THE HON •BL£ m . JUSTICE U, S, m LIMAT H^ CH AIR FiAN
THE HON'BLL HR. S. R. AOIGE, HEMBER (A)

/•

'1

1. Ms. Arun Bala
D/g Late Shri Flahendeir Nath,
R/O 129-A , Railuay Colony c.2 ,
Railuay Station,
Amritsar.

2. Shri Anil Kumar
S/0 Shri Charan Lai,
R/'U House No. 1353/12-10,
Gali Kucha Dai Khans,
Katra Sher Singh,
Amrit Sar.

3. Shuetank Verma
S/u Late- Shri B. P, Uermaj
R/li 25, Ghas Ki Satti,
Khuladabad,
Allahabad.

By Adv/Qcate Shri Anis Suhrauardy

Versus •

1 . Union of India
through its Secretary,
Ministry of Railuays,
Rail Bhawan,
Neij Delhi.

2. General flanager,
Northern Hsiluay,

. Baroda House,
(\ieu Delhi,

3. Chief Personnel Officer,
Morthern Railway,
Chslmsford Road,
Neu Delhi,

4. Divisional Railuay Hanager,
Ferozepur Ciyisian,
Northsrn Rs iluay,
Far 028pur.

5. Chief Reservation Supervisor,
Heseruaticn Office,
Aoir itsar.

Applicants

1
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6. Chief Inspector
(Traff ic/Administrationj ,
Northern Railway,
Allahabad. ... Respondentc

By Advocate Shri Rumesh, Gautam

ORDER (ORAL)

Hon'ble r-1r, Justice U. S. Pialimath —-

The appl.icants in this case nou claim relief

on the strangth of the' judgment of the Tribunal in

O.A« No. 896/88 betyeen Mohinder Kumar vs. Union of

India & Ors., and connected cases, rendered by thR

Principal Bench of the Tribunal on 4.6.1 990.

Certain general diractions have bean issued in tha

said judgment and the respondents have bean directed

to examine the cases of the applicants in that
\

judgment in the-light of those directions and to

give relief to such of those uho fulfil, the

conditions specified in those directions. In that

view of the matter, all that ue^ need do in this

tase is to dispose of it with a direction to the

respondents to examine the claim of ths applicants

in the light of the directions issued in the said
V '

judgment and grant relief in accordance with ths

said judgment to such of the applicants who fulfil

the conditions specified in that judgment. This

shall be done with utmost expedition and preferably

within a period of four months from the date of

receipt of this order.

2. Ths D.A. is accordingly disposed of. No cost^.

Cb.R. /Voige) { \J, S . Malimath )
Plember Chairman


